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SHRI H. R. BHARDWAJ :. | have noled. Sn
lar as [ am concerned, I am a Member ol this
House and I will see that whenever a statemenl
is made I would first like 1o come to you rather
than go to the other House. My prestige is also
involved. [ have been a Member here. I am
interested o make a stalement here
.. .(Interruptions) . ..

SHRI VIZOL (Nagaland): Madam ...
THE DEPUTY CHAIRMAN: Let me

make one more announcement. Today we have
a Calling Autention ...(Interruptions) ... Mr.
Gopalsamy, is il possible for you to somelimes
keep guiel ? The problem is that today we have
a Calling Anention and we have less than 45
minules lefl. How are we going to (inish it ? This
is my worry. If some Members withdraw their
names and just a few people speak. we can
linish it now ... (Interruptions) . . .

SHRI N. E. BALARAM (Kerala): Madam,
Mr. Vizel has got up several times
... (Interruptions) . _.

SHRI G. G. SWELL: He is a very quiet

narn.

THEDEPUTY CHAIRMAN : I know; he is
in the front. In the meanwhile, if the House
agrees and those people who have given the
notice of the Calling Auention want to deler it
(o anolher day. I have no objection. I 1s [or the
House 1a decide. The Minister of Slate [or Law
is here. His stalement is with me. And I would
riather feel that we drop the Calling
Altenlion. ...{nterruptions) . . .

SHRI VIZOL : -You have permitted me and
the House has also permitted me
.. .(Interruptions) . ..

THE DEPUTY CHAIRMAN : Let us hear

him. He has got some major problem.

RE ALLEGED RANSACKING OF THE

HOUSE OF A CABINET MINISTER OF

MANIPUR STATE BY PERSONNEL OF
ASSAM REGIMENT

SHRI VIZOL (Nagaland): Madan. here is
a slalement made by a Cabinet Minister of the
Manipur State an 27th July, 1993. About len
days have elapsed. The statement reads: “My

residential quarter located at Lamphelpal was

raided by personnel of 15 Assam Regiment in
_the early hours of 27-7-1993 at about 2.30 a_m.

State by Personnel of Assam
Regiment

The raiding pany was led by the Command-
menl Col. L. S. Rana, accompanied by the S. P,
[mphal and Shri N. Shyamananda Singh, the
ISP. The enlire operation lasled aboui three
hours, 1ill 530 a. m. As soon as [ opened the
door, two personnel of Assam Regiment accos-
ted me at gun point, while others numbering
about 20 started ransacking the entire house.
No lemale constable was in the team. And the
securily [orces invaded the privacy of my bed-
room where my wife and my youngest son were
sleeping. Everything inside the house was
wrned upside down. In the meantime, the C.O.
started chaging me in the most unpalatable
language and threalened me thal he could shoot
nie down in [ront of my wile and son. He alse
pointed oul that he had information that I was
the one who planned the ambush upon the
Assam Regiment by the NSCN near Sita, which
ook place on 29-6-93 and thalt I should return
lhe weapons seized by the NSCN there. ..

THE DEPUTY CHAIRMAN: Mr Vizol,
what is it that you are
{Interruptions)

reading ?

SHRI V. GOPALSAMY (Tamil Nadu): Tiis

VEIY SErous.

THE DEPUTY CHAIRMAN: You don't
getup. I am asking him. Are you Mr. Vizol ? He
is capable to answer me. You please take your
scat. Let me ask him. [ have a right to ask a
Member and he has a rght o answer me
.. .(Interruprions)

SHRI VIZOL: 1 will lay it on the Table of
llve House . .. (Interruptions)

THE DEPUTY CHAIRMAN : Please, let
him finish.

SHRI VIZOL : “The entire operation lasted
aboul three hours and no incriminaling
evidence was found in the premises of my quar-
ers. During the entire process no reasons or
caplanalions were made available Lo me by any-
one including the S.P.. Imphal, as to why my
residential quarter was raided. Afler some
peciod ol time, eight of them were released but
the ninth person, namely, Mr. Miphul of
Tuisimi village ncar Palel is yet to be released
and so far [ have no knowledge of his
whercabouts, T was informed that the, Assam
Regiment have blindiblded him and taken him
away. [t may be mentioned here that Mr. M. S.
Miphul is a [ormer member of the Chandel
District Council and presently the President of
the Maring Tribe. He has been associating him-
sell with the various peace commillees and
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meclings set up by the Chiel Minister of
Manipur during the Naga-Kuki feud.”

“There are no words [0 express my shock and
amazemenl over Lhe incident. I is the decision
of the Government of Manipur 1o call in the
Army (o the Siale and deploy them in some
parts of he Hill Districts of Manipur including
Chandel. However. I wish to state here that it is
most unforunale that the Anmy has been given
a [ree hand and their high-handed atuwude is
lolally uncalled for. If 2 democralically elected

member of the State Assembly and also a mem-

ber of the Council of Ministers of a popular
Govemmnient can be hiarassed and threatened by
the Army, what will be the plight of the common
villagers who have Lo bear the brunt ofthe Army
operations” . . . (Interruptions) . . .

THE DEPUTY CHAIRMAN : Just a minute
.. (Interruptions) . .. Let him say what he has
1o say.

Prog & %ar (s Tader wea) : g9 o,
& @ & 9g B AHen s 2. . (sgeam)
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THE DEPUTY CHAIRMAN : I have heard
it. I understood that he and his family were
attacked . . . (fmierruptions) . ..

SIIRI V. GOPALSAMY: The house of a
Minister was attacked by the security forces
.. Unterruptions) . . .

THE DEPUTY CHAIRMAN : Mr. Balaram
said that his house was attacked...
({nterruprions) . .

SHRI V. GOPALSAMY: The house of a

Minister was altacked by the securily forces

THE DEPUTY CHAIRMAN : There is no
need Lo repeal il... (Interruptions) . ..

SHRI V. GOPALSAMY: Madam, (ke
security forces have gone berserk .. . (Interrip-
tions) . ..

THE DEPUTY CHAIRMAN: Just a
minute. Please sit down ... (Interruptions) . ..
Please lake your seat.

0t Tasgy wen . g3 arig=n | . (suEes)

THE DEPUTY CHAIRMAN: Sikandar
Bakht Saheb, one minute. I would be very
thank[ul 10 you all. Mr. Vizol, I permilted you
considering thal, as Mr. Balaram had- stated,
you and your [amily were attacked. If somebody

State by Personnel of Assam
Regiment
cise was auacked, lhen you should come n a
proper order. If you, as a Member of this House,
are personally atlacked, you can move a
privilege motion. If you are attacked, I will allow
1.

SHRI V. GOPALSAMY : Ii is the Council
of Siwales ... (Interruptions) . ..

THE DEPUTY CHAIRMAN: I have got
other business . .. (fmterrnuptions) . . .

SHRI V. GOPALSAMY: Madam, the house
of & Minister in the Council ol Ministers of
Manipur was attacked and it is [or this House 1o
discuss . . . (interruptions) . .. It is for Lthis House
10 lake up this malter. It is a very serious issue
where (he securily forces have gane berserk and
raided the house of 2 Minister. This is the pro-
per forum. The Council of States, the Rajya
Sabha, is the proper forum to discuss.

THE DEPUTY CHAIRMAN : | know it is
(he Council of States and that is why I allowed
him to speak.

SHRI V. GOPALSAMY: Therelore, the
Governmenl should come oul with a statement
abou! his incident. It is a very serious matter. It
is a (hreat (0 democracy. Insurgency will grow
because of such incidents . . . (Interruptions) ...

THE DEPUTY CHAIRMAN : Okay.

SHRI V. GOPALSAMY: Insurgency will
grow il such things are allowed to happen
this way ... (Interrmuptions) . ..

SHRI VIZOL : Madam, [ want to make one
clarification. I want 10 make 2 small clan-
licalion.

st weg T wRpdrE (I ude) - v, W
@ g ¥ g o O (sreream)

THE DEPUTY CHAIRMAN:
spoken 1o Mr. Yashwant Sinha ... (Interrup-
tions) ... Let me speak, please. You cannot
be so unruly . .. (Interruptions) . . .

I have

R w7 T Ay - wie, F gl we ax
@ §... (sram)

SHRI V. GOPALSAMY: The Governmenl
sliould come out with a statement on this
incident.

THE DEPUTY CHAIRMAN : I will sec the
record. I told Mr. Digvijay that I would 1ook
into the record and find out what Mr. Yashwanl
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Sinha said yesterday. I could not see the record.
L will see it and inform you ... (Jnterrup-
fions). ..

SHRI1 V. GOPALSAMY: On tlie Manipur
mailler, the Govermment should make a state-
went because it is a very serious thing. The raid
was on the house of 2 Minister. There is no pro-
lection. There is no security even for a Minister
in this country.

SHRI VIZOL: Madam, | want 1o make a
small clarificalion.

&Y wgo=a P (FEn): o gE @ '
m A . | (srEeT=)

THE DEPUTY CHAIRMAN : [ am sorry .. .
(fnterniptions) . .. I do not know how to finish.
None of the members is co-operating with each
ather. T want o dispose of this matter. Bul Shd
Satya Prakash Malviya is intemupting . .. (In-
ierruptiony) ... 1 am requesting him. [ told him
ihat I would look into the record and find out
what happened in the House, I had no time to
see the record. Today, I will see the record and
the record would be corrected. What mare can [
do? ... (nternipriony) ., .

SHRI VIZOL: Only a small clanfication,
Madam .. . (Imterruptions) . ..

THE DEPUTY CHAIRMAN: That is

UVEr now.

SHRI VIZOL: Only ane line... (Interrup-
nons) . ..
THE DEPUTY CHAIRMAN: I have
allowed you enough time. That is over
- now. .. (Interruptions) . . .

SHRI VIZOL: Ouly one line, Madam ...
(Interruptions) . . .

THE DEPUTY CHAIRMAN : No. That is

aver now ... ([nterruptions) . ..
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SHRI VIZOL: Only one line, Madam ...
(fnterruptions) .. .
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SHRI VIZOL: Only one line. Only one

clarfication 1 want, Madam ... (Unterrup-
fions). .. Only a small clarification.

THE DEPUTY CHAIRMAN: I da not
know what you are talking aboul. .. (Interrup
tigny) . ..

SHRI VIZOL: I am talking about a Siale

Minister's house having been raided by the
securily lorces. .. (Interruptions) . ..

THE DEPUTY CHAIRMAN: You have

“already said 1. You now sit down. You have

already said that the Minister’s house has been

raided. That is all... (Jaterruprions) . . .

SHRI VIZOL: But I have to complete it. I
have Lo complete il in one line. This act of re-
pression was carried out in the official residence
of the Minister of the State of Manipur where
the tricolour was flying in the courtyard. This is
a shame 1o the counlry . .. (Inferruptions) . ..

THE DEPUTY CHAIRMAN: 1 cannat
understand a word of what you are saying
.. (Interruptions) . ..

SHRI VIZOL: This is a shame. This is how
we have been trealed .. . (fntérruptions) . .. This
i85 how we have been treated ... (Interrup-
tions) . ..

T [ ] Traansliteralion in Arabic script
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THE DEPUTY CHAIRMAN : Mr. Vizol. I
will be very much thankful if you can give me
Ihose papers which you are reading out. Don
place them on the Table of the House. You give
them to me . . . (Interruptions) . . . I am not allow-
ing you to lay them on the Table. You pgive them
0 me ... ({[mernuptions) ... Don’t lay them on
the Table; it is not allowed. T have not permitted
you o do that They are not laid .. . (Interrup-
Hons). ..

SHRI INDER KUMAR GUIJRAL (Bihar):
Madam. please give me one minule. .. (/n-
terruptions) ... Give me just a minute..
(Unterrupiions) . . .

THE DEPUTY CHAIRMAN: This is
unruly  behaviour of the Members, very
unruly . .. (Inferruptions) . .. In the same way
people arc behaving . .. (Interruptions) . . .

SHRI INDER KUMAR GUJRAL : Madam,
the honourable Member from Manipur...
(Interruptions) . . .

SOME HON. MEMBERS:
Manipur, bul from Nagaland
nons). ..

Not  from
... (Unterrup-

SHRI INDER KUMAR GUIRAL : Madam,
the honourable Member has raised a very
serious matter and I think that it is very impor-
1ant for us lo give atlenlion to this because
... (Interrupiions) . . .

SHRI G.G. SWELL (Meghalaya) : The mat-
ler is about Manipur, but the Member is
ltam Nagaland .. . (Jnterruptions) . . .

THE DEPUTY {(HAIRMAN :
order, please . .. (Jnterruptions) ..

Order,

SHRI W.KULABIDHU SINGH (Manipur) :
Madam, ! am from Manipur and I must be
allowed 1o speak ... (Interruptions) . ..

SHRI INDER KUMAR GUJRAL : Madam,
ihe honourable Member has raised a very
serious question and the situmion that is
developing in that part ofthe country deserves a
greal deal of attention on our pan ... (Interrup-
fions) . .. [ would, therefore, suggest thal we do
nol dismiss this . .. (Interniptions) ... This is a
very serious matter and I would urge upon you
o ask the Minister concerned to come and
mdke a stalemenl because this is a very
serious maller . . . (Inferruptions) . . .

SHRI V. GOPALSAMY : The Government

should come oul with a stalement on this

State by Personnel of Assam

Regiment
atrocity .. . (Interruptions) .. . commilted by the
securily forces by raiding 2 Minister’s house
.. (Umerruptions) ... The Government should
come oul with a statement. There is no prelec-
lion even for a Minister there... (/nternip-
nnns) ...

SHRI G. G. SWELL: The Governmen!
should come out with a stalement .. - (Interrup-
Hons) ...

SHRI H. HANUMANTHAPPA (Kar-
nalaka): Madam, are all these things o go
on record ? ... (Interruiptions) . ..

THE DEPUTY CHAIRMAN : Nothing said
on this matter is going on record. I have
heard enough ... (Irterruptions) . ..

SHRI SIKANDER BAKHT : Is the Govern-
ment prepared to make a statement ? .. . (Inter-
ruptions) . ..

THE DEPUTY CHAIRMAN: I do not
know. I have 1o deal with the Calling-Attenlion
Motion om a matter of urgent public impor-
tance. Yes, M. Mathur . .. (Interruptions) . . .

&Y I wETE WY (I9T W29« amen e &
M oEET & & A | (sgerems)
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THE DEPUTY CHAIRMAN: [ am not
giving any stalement because 1 requesied the
Members .. . (Inferriptions) Please. I requested
lhe hon. Members thal lel me hear whal Lhe
Membes is saving and whose house is being
raided. Not only I was confused, Mr. Sikander
Nakht was confused, Mr. Gujral was confused,
Mr. N. E. Balaram, who was supponting him,
was confused.

SHRI V. GOPALSAMY :
lused.

I was not con-

THE DEPUTY CHAIRMAN : Please. You
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may nol be confused. May be you are a very
intelligent person, all of us are [ools

SHRI V. GOPALSAMY : No, Madam . ..
THE DEPUTY CHAIRMAN : All of us are

loals. You are the most intelligent in this House.
(Interruptions) Please sil down. When a Member
is speaking and I am giving an extra-ordinary
permission lo come in [ronl and make a state-
menl, you people do not allow him to read it
You do not allow me 1o undersitand what he is
saying. Then I asked him to give me the papers.
1 have o read what il is. Withoul reading it. you
wanl me 1o give a ruling ? Even Mr. Gujral did
nol know, Even Mr. Sikander Bakht did no’
know. Whal ruling can [ give il I do not know
whal the maller is? (Jnterruptions). 1 will read
L. (Interruptions)

W wyer o mx @om wW R

THE DEPUTY CHAIRMAN : Whal is -my
kaam 7 What are you telling me?
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Even Mr. Sikander Bakht did not know what
he 15 talking about.
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Tilll read i1, [ am not going lo give any ruling,
I do not know whal he said. I did not hear it
because of the umpus in the House.

State by Personnel of Assam
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THE DEPUTY CHAIRMAN : Please take
it up.

SHRI KAMAL MORARKA (Rajasthan):
Madam, I am on a point of order.

THE DEPUTY CHAIRMAN : What point
ol order? (Interruptions). You people do not
wanl (o discuss anything. That is the matter.

SHRI KAMAL MORARKA : Madam.........,
SHRI SATYA PRAKASH MALAVIYA : This

is an aspersion on us.

FJoawTaty : I AR 1 am ¥ ur FengA
NN FE AE AW R

I will not withdraw anything.

SHRI SATYA PRAKASH MALAVIYA : You

said, you people do not want anything 1o be dis-
cussed in the House,

THE DEPUTY CHAIRMAN : Nawrally.
Mr. Mathur has ... (Interruptions)

Y AreoR, Wiy tewT (@ wdy) : & 1s-
0 ME B ¥ @0 @y &) d e
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THE DEPUTY CHAIRMAN:

know.

I do not

Call the allention. (Inferruptions)

SHRI KAMAL MORARKA : Madam, I am
on a point of order. nterruptions)

THE DEPUTY CHAIRMAN : This is nnt
the way, I lell you. Every day you people cast
aspersions on (he Chair. And just now. M
Chaturanan Mishra, whom I respect most in
this House, said that it is my responsibility. Is it
nol lhe responsibility of this hon House to

1

| Transliteration in Arabic script
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maintain order? When I am requesting
everybody . .. (Interruptions) Please sit down.
I.cl me speak. [ was requesting everybody that
lel Mr. Vizo] speah, lel me hear what he is say-
ing. Even Mr. Sikander Bakht was not
understanding. Even Mr. N. E. Balaram, who
was taking his side, came and 1old me that Mr.
Vizol's house had been raided. And [ was con-
cerned. That is why I said that he should move a
motion ol privilege. Then, you want me Lo give a
niling on something which I do not know? [
shwould read the papers. When I asked him 1o
give mie the paper, he laid il on the Table of
the House.

SHRI CHATURANAN MISHRA : Nobody
is asking. ..

THE DEPUTY CHAIRMAN: Whar are

you asking me io do?

SHRI CHATURANAN MISHRA: 1 am

asking you that a Member has spoken
here . ..
THE DEPUTY CHAIRMAN: I do not

know whal he spoke.

SHRI CHATURANAN MISHRA : If you do
il know, you ask the Secretaniat. You have the
stall. You can ask them. You ask the House to be
in order so thal something serious. ..

THE DEPUTY CHAIRMAN : Whal was I
doing? What have I been doing since 12
0’ clock? You go and see the record.

SHRI CHATURANAN MISHRA: After
Mero Hour, it is allowed.

THE DEPUTY CHAIRMAN: You are
making it a zero. You people lry 1o make il a
intal zero. To mie, it is a House.

st wer= B : o A @ gue T o
g T FHE

Nn. I will read it and then T will
understand.

st oA Bog : Ree owa aeE @wed &
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TIIE DEPUTY CHAIRMAN: Aller the
Touse is adjoumed for lunch. [ will go and
vead. and give my opinion.
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SHRI V. GOPALSAMY : We demand that
ihe Governmenl should make a stalemenl
Unterruptions)

THE DEPUTY CHAIRMAN: I do not

know. I will [irst see whal il is.

SHRI CHATURANAN MISHRA : 1 reqiest
the Governmenl to make 2 statement on
this . .. (Intermuptions).

SHRI G. G. SWELL: It is a queslion of
principle.

THE DEPUTY CHAIRMAN : Don'l teach

me. That matter is closed now.

SHRI G. G. SWELL : The house of a Minis-
ter is raided there and . . . (Interruptions).

THE DEPUTY CHAIRMAN : Now we take

up callicg atlenlion.

i I T RIgY - g9 We wede 39
Eu AT R S

SHRI KAMAL MORARKA : Whal can we

discuss in 20 minules? It is a serious matler.

THE DEPUTY CHAIRMAN : [ was saying
il right in the beginning i the Members remem-
berand il theydo not remember, let them please
look inio the record. I said it right at the begin-
ning bul you are so fond of hearing your own
vice and you do not hear me. I said in half an
hour or 45 minues what we would discuss. [
sitid if 'you are inlerested, we will ask Man-
mohanji 1o make it on Monday. That you did
nol hear.

SHRI KAMAL MORARKA: On thil we
agree with you.

SHRI G, SWAMINATHAN (Taniil Nadu):
e can make the statement now. The Minister
has come. He can make the statenient now and
therealter we can discuss on Monday . . . (Inter-
ruprions).

THE DEPUTY CHAIRMAN: Please sil
dewn. My duty is 1o maintain order in the
Ifouse. according to Mr. Mishra. Take your
svils. please. Mr. Manmohan Singh's stalement
is very lengthy. [ would suggest, as you have
wiilten o me. that you would like ™ make a
briel statement now and the rest of il you will
layon the Table ol the House. As we are going 10
discuss it on Monday, it is better that you read
brielly whatever you would like to and lay the
rest of the statement on the Table of the House
so Ihat Members can read it later and come pre-
pared on Monday.
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Now, copies of the staiemenl should be
distribuied.

CALLING ATTENTION TO A MATTER OF
URGENT PURLIC IMPORTANCE

Siluation arising vut nf large scale disinvesiment
in Public Seclor Underlakings
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THE MINISTER OF FINANCE (SHRI
MANMOHAN SINGH): Madam. during the
year 1991-92, (he Government disinvested a
portion ol its equity holding in 30 PSUs in
favour of public sector mutual funds. banks
and (inancial institutions through competitive
bidding and realised a sum of Rs. 3038 crores.
ln recent weeks, theee has been extensive media
coverage and criticism of the disinvestmenl.
Much of this is based on the Reporn of the
Comptroller and Avditor General. I would like
10 respond to the main criticisms that have been
made by stating that I believe that Govern-
menr’s bonafides in this matier are above
reproach, and that the disinvestment has been
conducted properly with full Cabinet authority
amd with no impropriety.

1. The mosl imporant criticism relates la

lhe alleged loss to Government on account of
various [actors such as the change inthe reserve
prices fixed, the decision to restrict bidding to
public sector mutual funds, banks and [inancial
mstilulions - and even the decision lo bundle
shares. It has also been alleged that the pro-
gramme of disinvestment was implemented in
haste, on account of commitments to the IMFE. 1
would like o state categoricaily that those
criticisms are entirely unfounded.

3. There have also been allegations that
certain financial institutions cemmitted irregu-
laties in collusion with brokers which led to
improper gains accruing 10 brokers: These are
being looked into. '

4. I am separalely laying a more defailed
Stalemenl on the Table of the House which
summanses the background of Govermment
decision making and approval on this subject
ind responds Lo the several crilicisms about the
disinvestment programme which have been
niadde in recent weeks.

DETAILED STATEMENT ON PUBLIC
SECTOR DISINVESTMENT

There has been extensive press reporting and
criticisms of the PSU' Disinvestment exercise
based mainly on the recent CAG report on the
subject, Part I olthis note summarises the back-
ground Lo the sale and the various sieps in the
process of Governmenl decision making. Pan {1
deals with specific criticisms.

[. GOVERNMENT DECISION ON SALE
OF PSU SHARES :

2, The proposal for disinvesling a pad of
Government shareholding in selected public
sector undertakings (PSUs) has been under
consideration since 1990. The Department ol
[iconomic Allairs [irst submilted a note dated
22 February 13991 to the Cabinet Committee on
Political Allairs (CCPA) ofthe previous govern-
nent in which the following proposals were
noled.

{i) Establishment of a Mutual Fund for
investing in the shares of selecled
PSUs.

(i) Partiai disinvestmeat of the shares held
by the Government in selected PSUs in
[avour of public financial and invest-
nient institutions.

(iinn Possible disinvestment of a portion of

Government sharcholding in ONGC.

3. The above proposals were approved by
the CCPA al its meeling held on 27 February
1991. The ihen Finance Minister Shui Yashwant
Sinha, presenling the Budget for 1991-92
(Interim) stated :

“It has been decided that Government
would disinvest upip 20 per cent ol its
- equity in selecled public seclor under-
takings, in (avour of mutual fnds and
f(inancial or investment instilutions in
the public sector. This disinvestment,
which would broad-base the equity,
improve managemen! aud enhance the
availability of resources for these inler-
prices, is also expected to yield Rs. 2500
crores Lo lhe exchequer in 1991-92”.

4. The Statement. of Industial policy dated
24 July 1991 contained the f(ollowing deci-
8o

“In order (o raise resources and en-
courage wider public participalion, a
pan of the Govemmeut's shareholding
in the public sector would be ollered (o



